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O R D E R 

16.09.2019   Though we have noticed the submissions made on behalf of 

the Appellant and find that the prima facie case has been made out but in view 

of the fact that the Appellant has been provided the certified copy of the 

impugned order dated 17th May, 2019 on 3rd June, 2019 and the appeal has 

been filed on 30th August, 2019, we are unable to interfere. 

In view of sub-section (2) of Section 61, this Appellate Tribunal has no 

jurisdiction to condone the delay beyond 15 days over and above 30 days period 

of appeal in preferring the appeal.  In that view of the matter, although prima 

facie case has been made out but in absence of jurisdiction to condone the delay, 

we are not issuing the notice. 

The appeal is dismissed on the ground of delay.  
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